
4,- - : 	 CENTRAL AINISTEATIVE ThIBUNAL 
ERNAKuA.AM BENC}I 

O.A. 295/94 

Monday, this the 13th day of ziarch, 1995 

HNBLE MR. JJSTICE CIfETTUR SANE AN NU&, VICE CIR,&AN 

• 	 TIMEE 

ii.; Jd, Postal Assistant 
Manjeri HO 

vijayanp. Pakarath 
postal Assistant, Manj.eri kiPO 

M. Thomas, postal ASSitant, 
Chunkathara P.O. 	 Applicants 

By Advocate mr, M. R. Rajendran Nair 

vs. 

1. Union of India represented by 
Secretary to Government, 
Ministry of Communications,New Delhi, 

29 The Chief Post Master General, 
Kerala Circle, Trivandrum 

3. The Superintendent of Post Offices, 
Manjeri 

K. Arya Devi, Accountant 
Office of the Superintendent of 
Post Of fces, Manjeri 

K.K. Aravindakshan s  Accountant 
}iead Post Office,Maijeri 

69 Co uzrni Nadi, Accountant, 
kd Post Office, Malapurm 	 Respondents 

By Advocate Xre T.P.M. Ibrahim Khan, SCGSC for R 1-' 

OR DER 

CHETTUR SANKARAN NAIL (J) cE CH.IRMAN 

Applicants who have passed a test and qualified 

themselves for appointment as k'ost Offices And Railway 

Mail Services Accountants, seek a declaration that 

respondents 4 to 6 shouldàke wy for:thëm Résondents 

4 to 6 are holding the posts I or which applicants are 

aspirants. They have been promoted, but they have 

declined promotions. 



Merely because the declining of promotions by 

respondents 4 to 6 is inconvenient for applicants, 

we cannot give a declaration that respondents 4 to 6 

cannot decline promotions. Learned counsel for 

applicants relied on £II and sunitted that an official 

has no unqualified right to decline promotion and 

that he is liable to be forced to accept a promotion. 

A-Il only states that& 

"... where the reasons adduced ( sic) by 
an officer for his refusal of promotion 
are not acceptable to the appointing 
autrity, then he should enforce the 
promotion of the officer... "  

It is for the appointing authority to decide 

whether the reasons for declining promotion are 

acceptable or not acceptable, and it will be not 

for the applicants to decide such matters. while 

we find no good ground to grant the reliefs *  

applicants will be free to pursue their remedy 

(if any) with the departmental authorities. 

4* 	with this observation we d ispose of the 

application. NO costs. 

Dated the 13th March, 19959 

S • i',. BISh 

 
C1-9T'XUA ShN 	N NAIk (J) 

11INI5TRATIVE MEMk3R 	 VICE Ck*J.RMhN 

mn 13.3.95 

if 



List of anxures 
4 	 - 

Ann!Xura A-I!: True copy of the oder (relavant portIon) 0  
NO.22034/3/81-Est CD), dated 1.10.1981 issued 
by Govsrnrnant of India. 


